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5. The Additional Duties of Excise

(Goods of Special Importance) 
Bill. 1957.

6. The Damodar Valley Corporation
(Amendment) Bill, 1957.

7. The Indian Tariff (Second
Amendment) Bill, 1957.

Sir, I also lay on the Table copies, 
duly authenticated by the Secretary 
of Rajya Sabha, of the following 
seventeen Bills passed by the Houses 
of Parliament during the last Session 
and assented to by the President since 
a report was last made to the House 
on the 20th December, 1957:

1. The Naga Hills-Tuensang Area
Bill, 1957.

2. The Industrial Finance Corpora­
tion (Amendment) Bill, 1957

3 The Public Employment (Re­
quirement as to Residence) Bill, 
1957.

4 The Reserve Bank of India
(Second Amendment) Bill, 
1957

5. The Capital Issues (Control) 
Amendment Bill, 1957.

6 The Coal Bearing Areas (Acqui­
sition and Development) 
Amendment Bill, 1957

7. The Opium Laws (Amendment)
Bill, 1957

8. The Indian Railways (Amend­
ment) Bill, 199V.

9. The Preventive Detention (Con­
tinuance) Bill, 1957.

10. The Delhi Development Bill, 1957.
11. The Navy Bill, 1957.
12. The Countess of Dufferm’s Fund

Bill, 1957.
13. The Prevention of Disqualification

(Amendment) Bill, 1957.
14. The Citizenship (Amendment)

Bill, 1957.
15. The Delhi Municipal Corporation

BUI, 1957.

16. The Mines and Minerals (Regu­
lation and Development) Bill, 
1957.

17. The Payment of Wages (Amend­
ment) Bill, 1957.

PAPERS LAID ON THE TABLE 
A m e n d m e n t s  t o  C o ir  In d u s t r y  H u l l s

The Minister of Industry (Shri 
Manubhal Shah): I beg to lay on the
Table, under sub-section (3) of Sec­
tion 26 of the Coir Industry Act, 1953, 
a copy of Notification No. S.R.O. 3983, 
dated the 12th December, 1957, making 
certain amendments to the Coir Indus­
try Rules, 1954 [Placed in Library. 
See No LT-499/58]
N o t if ic a t io n s  und er  S e a  C u s t o m s  Acr

The Deputy Minister of Finance
(Shri B. R Khagat): I beg to lay on
the Table, under sub-section (4) of 
Section 43B of the Sea Customs Act, 
1878, a copy of each of the following 
Notifications —

( 1 ) S R O  No. 3517, dated the 1st 
November, 1957 containing the 
Customs Duties Drawback 
(Hydraulic Brake Fluid) Rules, 
1957.

(2) S R O  No 3599. dated the 11th 
Novembei, 1957.

(3) S R O  No. 3600, dated the Uth 
November, 1957, containing the 
Cus‘oms Duties Drawback 
(Radio Receivers) Rules, 1957.

(4) S R O  No. 3679, dated the 14th 
November, 1957.

(5) S R O  No. 3680, dated the 14th 
November, 1957 containing Cus­
toms Duties Drawback (Ivory 
Products) Rules, 1957

(6) S.RO. No. 3748 dated the 21st 
November, 1957.

(7) SR.O. No 3749, dated the 21st 
November, 1957 containing the

Customs Duties Drawback 
(Rooting Felt) Rules, 1957.

(8) S.R.O. No. 3757 dated the 23rd 
November, 1957.




